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Hon'ble Shii ML Chauhan, Member (Judicia)
Hon'ble shri 8.1, Khahi, Member (Administrative)

V.B. Gianchandani, S/o Late Sh. Bhoj Raj Gianchandani
-\f‘hcd cabout 65 \ft;(;rs R/0 419, neqr Gita Bhawon, Adarash
Magar, Jaiput. Retired on Superannuation fror the post of
}nfoacfo: of Income Tax on 30.11 2003

. Applicant

(By Advocate: Shrl C.B.Sharma)

- VERSUS~-
1. Union of india, through its Sscretary, Depatment of
Reverus, Ministry of Financs, Govermnment of india,

Norih Block, New Delhi,

2. Chief Commissioner, Income Tax, Rajastnan, Mew
Ceniral R@veﬂue Bu*!rmq Bhagawan Das Road, Jaipur,
3. Cc:»mmi"sioner of Income Tax-l, New Cenirat

Central Revenue BRuilcling, Bhagawan Das Road, Jaipur,

I3

By Advocaie: Sh.Gaurav Jain)

i

ORDER{ORAL.
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Learned couwr m@' for respondents has placed on record
fier dated .10.9.2009 thereby enclosing o letter datad
2.2.2009 -wherzby  direction mcs been gi%en o the
\\»\,m.musmner of income Tax-ill fo is&ue-ngcessqry direction for

grant of provisional pension Gs per ¢

f‘\""‘v ,\AA 1~ 4 ~ Tom e et om b B o aeyn l~
adverse eC :n’\i'\ 5 takan in relation to the same bv the
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Competent Authority -i.e. the President of india. These

documents are iaken oﬁ record,

In view of..’rhis szsequem‘ development it is axpecied
ih'cﬁ follow of action in ihe ight of.order\ dated 2.9.2009 shall be
taken within -'q period of Oﬁe mentt frbm foday.

in view of Qbo\/e- the present CA shdﬂ stand cispose of.
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{M.L.Chauhan)
Member (ludicial)



